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                  ORDER 
 

 
 The present appeal has been filed by the assessee against 

the order of ld. CIT(A)-29, New Delhi dated 28.04.2017. 

 

2. Since, the issue involved in both the appeals are similar, 

they were heard together and being adjudicated by a common 

order. In ITA No. 274/Del/2024, following grounds have been 

raised by the assessee: 

 
“1. That on the facts and circumstances of the case and in 
law the penalty order passed by CIT (A)-29 New Delhi, is 
contrary to facts and bad in law. 
 
2. That the CIT (A) was not justified on facts and 
circumstances of the case in confirming the penalty of 
Rs.17,749/- u/s 271(1)(c) of the Income Tax Act 1961 
(hereafter referred as "the Act"). 
 
3. That the CIT (A) was not justified on facts and 
circumstances of the case in confirming the penalty u/s 
271(1)(c) of the Act, without specifying whether the show 
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cause was for furnishing of inaccurate particulars of 
income or with regard to concealment of income.” 

 

3. At the outset, it has been brought to our notice that the 

“Quantum addition” stands deleted by the order of the Co-

ordinate Bench of Tribunal in assessee’s own case in ITA No. 

4482 & 4508/Del/2017, for A.Y. 2014-15 vide order dated 

25.11.2021, hence, the penalty levied u/s 271(1)(c) is hereby 

directed to be obliterated.  

 
4. In the result, the appeals of the assessee are allowed. 

Order Pronounced in the Open Court on 02/04/2024.  

 
  Sd/- 

                                                             (Dr. B. R. R. Kumar)    
                                                             Accountant Member 
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